
IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ).:Lo..b 2-o2...~ /RG/LP Dated: · \ Cj 02.2024 

It is hereby notified that vide High Court Order Dated 1(;.02.2024 

Ms. Ayushi Kangan 
D/0 Yograj Kangan 

I 

RIO H.No.507/Colonel's Coloney, Talab Tillo Bohri, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the- rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CJD. His/her name has been entered under serial 

No.JK-01-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ayushi Kangan, Advocate 

...... for information and necessary action. 



----·"-.-:;.~:-

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: \ ~ .. 02.2024 

It is hereby notified that vide High Court Order Dated t b.02.2024 

Mr. Aryaman Bhalwal 
S/0 Aman Singh 
RIO Ward No.lO, House No.lll Mghana Mohallah, Kachi Chawni, 
Tehsil & District Jammu 

2 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year f~om the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-02-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

~(Adm.) 
!RG/LP Dated 19.02.2024 ~v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Aryaman Bhalwal, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:"L~ ~ :W ?J1 . /RG/LP Dated: \ ~ 02.2024 

It is hereby notified that vide High Court Order Dated!6.02.2024 

Mr. Ajay Sharma 
S/0 Tara Sharma 
RIO Ward No.12, House No.02, Tehsil Sunderbani, District Rajouri 

3 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-03-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order A \ 
· AV~Ytrar (Adm.J 

No:~~b~-:1~ IRGILP Dated\'=\.02.2024 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ajay Sharma, Advocate 

...... for information and necessary action. 

A~iti~~hir (Adm.) 

V \}J~rfv 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exer~ising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:)._~ ~ ~'::>__.\..{. /RG/LP Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated 16 .02.2024 

Mr. Amit Rana 
S/0 Madan Lal 
RIO Ward No.4, Hakkal, Raipur, Satwari, Tehsil Gadigarh, District Jammu 

4 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No. JK-04-2024 in the· roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A~itio~Va;. (Adm.) 

~ . v \\.v ~v' 
No: b lY- 2s:& IRGILP Dated\ '\.02.2024 \1 I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Amit Rana, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: lb ~ ~>--hi/RG/LP Dated: ' ~ 02.2024 

It is hereby notified that vide High Court Order Dated I 6.02.2024 

Ms. Aalya 
D/0 Ghulam Hassan 
RIO Mohalla Beoli, Bairbaag, Tehsil & District Doda 

5 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-05-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. . 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Aalya, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J_-\ ~ 2-:o~.J-\ /RG/LP Dated: \ (\ 02.2024 

It is hereby notified that vide High Court Order Dated \6.02.2024 

Ms. Ashita Raina 
D/0 Darshan Lal Raina 
RIO H.No.l, Brij Nagar, P.O Miran Sahib, Tehsil R.S. Pura, District Jammu 

6 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and anteQedents from CID. His/her name has been entered under serial 

No.JK-06-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order J\ ~ 

~o~g;r~dm.J 
No:4 b ~ '7 - q ~ /RG/LP Dated \ ~ .02.2024 ~_, 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-C.ourts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ashita Raina, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:')_~~ ~')_\-t /RG/LP Dated: ..13_ 02.2024 

It is hereby notified that vide High Court Order Dated I {,.02.2024 

Mr. Ashish Singh Jamwal 
S/0 Ramesh Chander Singh Jamwal 

7 

RIO H.No.292, Mehra Mohalla, Toph Sherkhania, P.O Paloura, Tehsil & 
District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CJD. His/her name has been entered under serial 

No. JK-07-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 1 ~ 
~-jftli;(Adm.) 

No:4.b q 4 -41 e>l IRG/LP Dated I ~02.2024 ~ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ashish Singh Jamwal, Advocate 

...... for information and necessary action. 

~diti~n~!WcAdm.) 
V· ~ 4;rjv 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:)_~ ~ ~ >1t /RG/LP Dated: J...5_ 02.2024 

It is hereby notified that vide High Court Order Dated\ b.02.2024 

Ms. Asifa Mughal 
D/0 Mohd Shoket Mughal 
RIO Govind Pura, Maitra, Tehsil & District Ram ban 

8 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-08-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Asifa Mughal, Advocate 

...... for information and necessary action. 



V/ 
9 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~b ~ 2-o~ /RG/LP .---- Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated 1£.02.2024 

Mr. Abishek Dhar 
S/0 Ashok Kumar Dhar 
RIO H.No.8, Kanth Paristan, Safakadal, District Srinagar 
AlP Plot No.15, Sector No. 2 JDA Colony Aap Shambo Road, 
Roop Nagar Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-09-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 1 ~ ~ 

. A~1Jtdm.) 
No: 41 b 1 ~ II IRG/LP Dated I 9 .02.202) ~ v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abishek Dhar, Advocate 

...... for information and necessary action. 

A~itiona~'1l(.(dm.) 
V 1\j~v 



10 

IDGH COURT OF JAMMU & KA )HMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council un lek· Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~\~ ~:0-t. /RG/LP Dated: _L~ 02.2024 

It is hereby notified that vide High Court Order Dated I(; .02.2024 

Mr. Asaf Javaid 
S/0 Gulsaid Ahmed 
RIO Bhatidhar, Tehsil Mendhar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification,subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-10-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ ~ 

A~n~~~m.) 
No: \..t \ \'\...- \ C3s- IRG/LP Dated\ ~.02.2024 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Asaf Javaid, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~ ":L av\:, L.o2-\-{ /RG/LP Dated: \ l2t 02.2024 

It is hereby notified that vide High Court Order Dated { (;,.02.2024 

Mr. Ayush Raina 
S/0 Ajay Raina 
RIO Nazuk Mohalla, Tehsil & District Anantnag 

11 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 
. 

and antecedents from CID. His/her name has been entered under serial 

No.JK-11-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 'tj \\ <j-""'2-~ IRGILP Dated t 9.02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ayush Raina , Advocate 

...... for information and necessary action. 

( 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~~ ~ ~~ /RG/LP Dated: \ Dt ..., 02.2024 

It is hereby notified that vide High Court Order Dated /6 .02.2024 

Ms.Amisha 
D/0 Raman Kumar 
RIO H.No.366, Lane No.6, Shakti Nagar, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-12-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must . be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Amish a , Advocate 

...... for information and necessary action. 



13 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~\\ ob 1-.o '>it /RG/LP Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated I 6.02.2024 

Ms. Bansuri Kalra 
D/0 Jai Dev Kalra 
RIO 91-A/D Green Belt, Gandhi Nagar, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-13-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Bans uri Kalra , Advocate 

...... for information and necessary action. 

· ~ ~ Pi'Yl'v 
/@Piti9n~tVc!tr (Adm.) 

v ~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~S o.b 2-o~ /RG/LP 
I 

Dated: _13._ 02.2024 

It is hereby notified that vide High Court Order Dated ft .02.2024 

Mr. Chetan Singh 
S/0 Manjeet Singh 
RIO H.No.58, Ward No.6, Khorinar, Tehsil & District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-15-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ ~ 

vna~.) 
No: Lt I ?:,t'f -~J IRG/LP Dated /1.02.2024 ~./ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Chetan Singh, Advocate 

...... for information and necessary action. 



16 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~ b ·~')__a 'b~ /RG/LP Dated: 1 ~ - 02.2024 

It is hereby notified that vide High Court Order Dated \6.02.2024 

Ms. Dipasha Kohli 
D/0 Vikas Kohli 
RIO 46, Neelam Colony, Toph Morh, Tehsil and District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-16-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A 

No: 4/4 b-S"J... IRGILP Dated fCf .02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Dipasha Kohli, Advocate 

...... for information and necessary action . 

.l[~diti_.9n~f.(dm.) 
v ~ 1tf/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~~~ /RG./LP Dated: li 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Danish Mirza 
S/0 Arshad Mirza 
RIO Badhoon, Ward No.6, Tehsil & District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-17-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 4 t S~- b 6 IRGILP Dated f q .02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Danish Mirza, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~9s ~~ /RG/LP Dated: __1_1 02.2024 

It is hereby notified that vide High Court Order Dated I f..02.2024 

Mr. Dhruv Gandotra 
S/0 Govind Saroop 
RIO H.No.ll2, W.No.5, Ram Gali, Main Bazar, Tehsil & District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-18-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: Y l bl- 6 7 
A~~dm.) 

/RGILP Dated t q .02.2024 ~ / 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Dhruv Gandotra, Advocate . 

. . . . . . for information and necessary action. 

·---
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~~ ~ ~~ /RG/LP Dated: J..5_ 02.2024 

It is hereby notified that vide High Court Order Dated I b.02.2024 

Ms. Heeya Kousar 
D/0 Zaffarullah Pampori 
RIO Sah Mohalla, Tehsil & District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance..-of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-19-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order t ~ 

AV~~Adm.) 
No: 4t ~&- /.f IRG/LP Dated /9.02.2024 I.J)y ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Heeya Kousar, Advocate 

...... for information and necessary action. 

~diti~~(Adm.) v --·~~,/ 



~ : ....... 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: \_j b ~~>'-1 /RG/LP Dated: __15j_ 02.2024 

It is hereby notified that vide High Court Order Dated 1-b .02.2024 

Mr. Jugal Kishore 
S/0 Gharu Ram 
RIO Village Bachyal, P/0 Paryal, Tehsil Marh, District Jammu 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-20-2024 in the roll of Advocate maintained by this Registry 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order L t 
Ad~~(kcim.) 

No: 411 (,- 5~ IRG/LP Dated 1 q .02.2024 ~ ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. . 
7. Mr. Jugal Kishore, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 41 a&, ~':0.\ /RG/LP Dated: \-~ 02.2024 

It is hereby notified that vide High Court Order Dated!(; .02.2024 

Ms. Kamya Priya 
D/0 Yash Paul 
RIO V.P.O Mishriwala, Pandorian, Tehsil North Jammu, District Jammu 

21 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

. No.JK-21-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: Y I l}y -q b IRGILP Dated 1 ~.02.2024 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kamya Priya, Advocate 

...... for information and necessary action. 

1 
~ ./ 

~ion~&l:\(.(dm.) 
v ~~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~)_ah ~)_lf /RG/LP Dated: A 02.2024 

It is hereby notified that vide High Court Order Dated lb .02.2024 

Ms. Karishma Mahajan 
D/0 Koshal Kumar Kalsotra 
RIO Ramnagar Karli Kangloo, Tehsil & District Udhampur 

22 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-22-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order k ~ _ . / 
A~s~lbr{Adm.) 

No: 4 I "' 1- q b IRG/LP Dated 11.02.2024 - \,:,- ~v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Karishma Mahajan, Advocate 

...... for information and necessary action. 

~di~o~£ti¥(Adm.) 
lV \J ~v 



' ,. 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~~·~~~ • ./~G/LP Dated: ~ 02.2024 

·.( .. ;. 

It is hereby notified that vide High Court Order Dated l6.02.2024 

Mr. Kunwar Narinder Singh Rathore 
S/0 Raghubir Singh 
RIO Battal Ballian, Tehsil & District Udhampur 

23 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-23-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. d' 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploa tng on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Kunwar Narinder Singh Rathore, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Y4 ob 2.v )Ju\ JRG/LP Dated: ~ ·02.2024 

It is hereby notified that vide High Court Order Dated I 6.02.2024 

Mr. Kanika Jasrotia 
D/0 Jasvir Singh Jasrotia 
RIO W.No.l near Stadium Road, Tehsil & District Kathua 

24 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-24-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ ~ 

. A~~~f(Adm.) 
No: t\ ~e,lt-[ (? !RGILP Dated I ct .02.2024 ~ "'*fV 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kanika Jasrotia, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 
I 

No:ltS~~~ /RG/LP Dated: J..i_ 02.2024 

It is hereby notified that vide High Court Order Dated (6.02.2024 

Ms. Lobzang Dolma 
D/0 Kunzang Dorje 
RIO Korzok, Changthang, Tehsil & District Leh 

25 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents frbm CID. His/her name has been entered under serial 

No.JK-25-2024 in the roll of Advocate. maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 1 \\ 
Av~eAdm.) 

No: L!J..tl- I b /RG/LP Dated I ~.02.2024 -tqV 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Lobzang Dolma, Advocate 

...... for information and necessary action. 

~dit!Pn~lhJI.dm.) 
IV \/ ~-v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 4 b ~ ~~- /RG/LP Dated: ·\ 9t 02.2024 

It is hereby notified that vide High Court Order Dated l 6.02.2024 

Mr. Mikhil Padha 
S/0 Sanjay Kumar 
RIO Ward No.3, Nangal Road, Kun-Drorian, Tehsil Katra, District Reasi 

26 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-26-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Ad 

No: 4l//- :L3 IRG/LP Dated f~ .02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mikhil Padha, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Y l ~ 2-o~ , /RG/LP Dated: j3_ 02.2024 

It is hereby notified that vide High CotJrt Order Dated I b.02.2024 

Ms. Monika Bharti 
D/0 Bishan Dass 
RIO Village Rangpur Sadhray, Tehsil R.S. Pura, District Jammu 

27 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name ·has been entered under serial 

No.JK-27-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order. 

1~)/ Ad~n~eg•s~(0dm.J 
No: 4l...)_\{-~ b IRG/LP Dated 19.02.2024 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Monika Bharti, Advocate 

. ..... for information and necessary action. 

A~iti~~l:m.) · 

V ~v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961). 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~% "-b 2.bA-LI /RG/LP Dated: jj_ 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Maika Tabbasum 
D/0 Mohd Shabir 
RIO Village Kalaban, Tehsil Mendhar, District Poonch 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-28-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No:4 ~~\-?J b /RG/LP Dated 19.02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 

eg~lfAd'!::~/ 
~~v 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Maika Tabbasum, Advocate 

...... for information and necessary action. 

A(tditj,o~~~dm.) 
V W~-./ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ·lj ~. 01 :La~ /RG/LP Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated I(, .02.2024 

Mr. Masud UI Hussan 
S/0 Mohd Nazir 
RIO Village Kalas, Tehsil Thanamandi, District Rajouri 

29 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-29-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Ad~~dm.) 
No: 4~1.']- 43 IRG/LP Dated/ ~.02.2024 ~ ~v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Rajouri. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Masud Ul Hussan, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

·*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:,re,· e{ ~>1. /RG/LP Dated: __ilL 02.2024 

It is hereby notified that vide High Court Order Dated I b .02.2024 

Mr. Musbtahid Nazir 
S/0 Nazir Ahmed Lone 
RIO Brayan, Tehsil Warwan, District Kishtwar 

30 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-30-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must ·be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Ad 

No: Lf )._ 4 Y -Sf IRGILP Dated 11.02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mushtahid Nazir, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: S2.. e:.b "2-dh~ /RG/LP Dated: :h-6 02.2024 

It is hereby notified that vide High Court Order Dated fb.02.2024 

Mr. Mohd Adnan Chowdhary 
S/0 Mohd Rashid 
RIO Janipur Colony, Shivalik Puram, Tehsil & District Jammu 

31 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-JI-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 4~ ~ ~ ----, IRG/LP Dated )..o .02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Adnan Chowdhary, Advocate 

...... for information and necessary action. 

AvWr~rAdk 
'hv i1(·v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _s ~ aAa ~>4/RG/LP Dated: )__e, 02.2024 

It is hereby notified that vide High Court Order Dated1 b .02.2024 

Ms. Manshi Raj put 
D/0 Jagdish Singh 
RIO W.No.8, H.No.75,Ramloo Rasdian, Tehsil Ramgarh, District Samba 

32 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-32-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ \ __, 

Ay~'i/4}(Adm.) 
No:~(~L(?,-~0 IRG/LP Dated';p .02.2024 ~ ~-v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Manshi Rajput, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .. )O:y ~~ o').~ /RG/LP Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated lb.02.2024 

Ms. Manisha Rani 
D/0 Tilak Raj 
RIO H.No.51.W.No.6, Chumbian Brahmana, P.O ChakBana, 
Tehsil Bishnah, District Jammu 

33 

has been admitted and enrolled as an Advocate on the rolls of Jammu and \ 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-33;_2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Manisha Rani, Advocate 

...... for information and necessary action. 

At~f!iti~n~~~m.) 
v ~~ \~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: S'S vtb )_o)..-y /RG/LP Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated I G .02.2024 

Mr. Mahesh Bakshi 
S/0 Naresh Bakshi 
RIO H.No.121, Extl/A, Parveen Colony, Trikuta Nagar, 
Tehsil & District Jammu 

34 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-34-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

Add~efA'dm.) 
No:4':,.SJ- 6 4 IRG/LP Dated':J..o.o2.2024 ') "%(v 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mahesh Bakshi , Adv.ocate 

...... for information and necessary action. 

A(!iliti.9n~~1f(A'dm.) 
IV ~ ~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: .\'h cth ~~ /RG/LP 
I 

Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated 1-6.02.2024 

Ms. Mahr Un Nisa 
D/0 Bader Hussain 
RIO Dodasan Bala, Tehsil Thanamandi, District Rajouri 

35 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-35-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order t\ ~ 

Adv~eAdm.) 
No:\.{~ (,S' -/ "':LIRGILP Dated )..o.02.2024 ~o/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mahr Un Nisa, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:S7 ~),okY /RG/LP Dated: )d') 02.2024 

It is hereby notified that vide High Court Order Dated t6 .02.2024 

Mr. Mohd Rashid 
S/0 Abdul Qayoom 
RIO Dogiaa Hariban Thanamang, Tehsil Darhal, District Rajouri 

36 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-36-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Rashid, Advocate 

...... for information and necessary action. 

t ~~41Y 
A€1pittonWistrar I(Adm.) 

lV ~ ~v' 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:Sfs s.kJ~'::J.J /RG/LP Dated: Jo 02.2024 

It is hereby notified that vide High Court Order Dated t 6.02.2024 

Mr. Mohd Danyal 
S/0 Shafqat Ali 
RIO Gujjar Nagar, Tehsil & District Jammu 

37 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-37-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A 

No:~~ 2s 1.-. Cfsfs= IRGILP Dated~ o .02.2024 ' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 

L~'V 
eg1st~ar (Adm.) 

o/ ~~v ,~ 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Danyal, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated f (, .02.2024 

Mr. Mubashir Abbas 
S/0 Mohammad Abbas Gathwan 
RIO Mohalla Dindain, Tehsil & District Doda 

38 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-38-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ "' / 

A~~eYr(Adm.) 
No:4"',§A-qt., /RG/LP DatedJ-o.02.2024 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mubashir Abbas, Advocate 

...... for information and n~cessary action. 

Av~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 6tJ sb ~'2.-\:t /RG/LP Dated: )_~ 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Manik Pratap Singh 
S/0 Joginder Singh 
RIO W.No.4, Border Road Mawa, Tehsil Rajpura, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-39-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No:lt3>£4J'- lf ~(§ll/RG/LP Dated)(.) .02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Manik Pratap Singh, Advocate 

...... for information and necessary action. 

JWditjP~~/(r (Adm.) 

v v ~"V 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~l ~ ")...b>4 /RG/LP Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated I b .02.2024 

Mr. Mohd Ikhlaq 
S/0 Faiz Mohd 
RIO Bhattian Morhian, Tehsil Thanamandi, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-40-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A~o"'~~Adm.) 
/RG/LP Dated.lb.02.2024 ~v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Ikhlaq, Advocate 

...... for information and necessary action. 

~n~g\.(Adm.) 
~ ~'V 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: b)__ttb'"::uoAl{ /RG/LP Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated I 6.02.2024 

Mr. Pranav Sharma 
S/0 Sanjeev Sharma 
RIO H.No.2, W.No.3, Lakhanpur, Tehsil & District Kathua 

41 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-41-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: Y~ll-/6 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Pranav Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 6\ ~ ~'>!! /RG/LP Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated ~6.02.2024 

Mr. Pankaj Kumar 
S/0 Bhushan Lal 
RIO Mangnar, Tehsil Haveli, District Poonch 

42 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CJD. His/her name has been entered under serial 

No.JK-42-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No:4 '--\lJ-~~ IRG/LP Dated)6 .02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 

~dm.) 
~ 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. · 

4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Pankaj Kumar, Advocate 

...... for information and necessary action. 

A~~iti9JI~Adm.) 
IV ~ ~v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: b4 ~ l...o >4 /RG/LP Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated t &.02.2024 

Ms. Palvi Magotra 
D/OMooiRaj 
RIO W.No.2, Channi Mansar, Tehsil Majalta, District Udhampur 

43 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-43-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Ad(iJ~ a 
71 

No: YL{):y .-~\ IRGILP Dated){).o2.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Palvi Magotra, Advocate 

...... for information and necessary action. 

~dit~~1J.l{Adm.) 
-v V ~v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under-Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: tzSeb ~).y /RG/LP Dated: ~ 02.2024 

It is hereby notified that vide High Court Order Dated 1 G .02.2024 

Ms. Preeti Devi 
D/0 Baldev Singh 
RIO Near Temple Domana, Tehsil & District Jammu 

44 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-44-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Ad~~~(Adm.) 
No: ~4~')..-.::59 IRG/LP Dated~ .02.2024 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Preeti Devi, Advocate 

...... for information and necessary action. 

Addit_!9n~~¥dm.) 
~/ v~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** . 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:!"\~ ·~.$::~2-\.\. /RG/LP Dated: \ ~ - 02.2024 

It is hereby notified that vide High Court Order Dated l b.02.2024 

Mr. Raj Pratap Singh 
S/0 Harsh Dev Singh 
RIO Airforce Road, Kashirah, Tehsil & District Udhampur 

45 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-45-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A~iti~ (Adm.) 

IRG/LP Dated I '.02.2024 / ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Raj Pratap Singh, Advocate 

...... for information and necessary action. 



·~.: ... __ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JA.lVIl\ill 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. *** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: bb a6 w~, /RG/LP Dated: ):() 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Saqib Zaffar Khan 
S/0 Zaffar Ullah Khan 
RIO H.No.147, Ward No.ll, Sah Mohalla, Tehsil & District Doda 

46 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-46-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ \\ 

Av~~d~) 
No: 44 Y~ -4 (,- IRG/LP Dated )_o.02.2024 ~v 
Copy forwarded to the: -
·1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Saqib Zaffar Khan, Advocate 

...... for information and necessary action. 

Mdit[Pn~?.'m.) 
1\/ ~ ~v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /I j cr/ J_o J..lj /RG/LP Dated: fUJ =- 02.2024 

It is hereby notified that vide High Court Order Dated I b.02.2024 

Mr. Shabaaz Choudhary 
S/0 Mushtaq Ahmed 
RIO Sanjay Nagar, H.No.116/4, Sec-3, Tehsil & District Jammu 

47 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-47-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shabaaz Choudhary, Advocate 

...... for information and necessary action 

A8ditiona~1~m.) 
lV ~~¥' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I I p tl-t,ltJ 2 q /RG/LP Dated: JIJ... 02.2024 

It is hereby notified that vide High Court Order Dated I 6.02.2024 

Mr. S. Ataldeep Singh 
S/0 S. Karnail Singh 
RIO Pethamgam, Gadpora, Tehsil Aripal, District Pulwama 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-48-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order· n ~ 

A~~Adm.) 
No: /jf}b J ... b 9 /RG/LP Dated )_IJ e02.2024 l o/' ""*' v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. S. Ataldeep Singh, Advocate 

...... for information and necessary action. 

~·~A~v 
~ditio~egisi!rlir (Adm.) 

V ~~v 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: // T 1/JtJlltJRG/LP Dated: U ...- 02.2024 

It is hereby notified that vide High Court Order Dated~l b .02.2024 

Ms. Sabha Bhat 
D/0 Mohd Akram Bhat 
RIO Nai Basti, Ward No.3, Tehsil & District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has· been entered under serial 

No.JK-49-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A~tio 

No: Yf!/ ftJ .. y::f .. /RGILP Dated d_ fJe02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 

Vt~v-
al RegistK~r (Adm.) 

'hv1tP 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sabha Bhat, Advocate 

...... for information and necessary action. 

Act.ditj9na~4) fAdm.) 

V \)w ~v 

.. ·::::: 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENRO~LMENT 

/ 
N 0 T I F I C A T I ON// 

No: flr . 1/ )_oJ)-/JRG/LP Dated: JtJ... 02.2024 

It is hereby notified that vide High Court Order Dated lb.02.2024 

Mr. Sachin Sharma 
S/0 Mulkh Raj Sharma 
RIO W.No.2, Tea Garden, Tehsil Katra, District Reasi 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-50-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

ByOrder ~ 

ATnal Reg~~(Adm.) 
lJ ~ :1 I .._ ltJ ,fRGILP Dated /..d ,02.2024 ~ ~'V' No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press,· Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sachin Sharma, Advocate 

...... for information and necessary action. 

ACWitio~~f(Adm.) 
ll/ v 1rf-/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fJ (j tJt Jldel~/RG/LP Dated: 2 tJ q- 02.2024 

It is hereby notified that vide High Court Order Dated I b .02.2024 

Ms. Shubhangi Gupta 
D/0 Kaka Ram Gupta 
RIO Dhar Saroor, Tehsil Drabshulla, District Kishtwar 

has been admitted and enrolled as a·n Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has. been entered under serial 

No.JK-51-2024 in the roll of Advocate maintained by this Registry. 

The . renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 1 \ /. 
A~1J~dm.) 

ljt, :lJ1- 3-i-IRGJLP Dated ~(!.02.2024 't\.J No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secr~tary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

. the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shubhangi Gupta, Advocate 

...... for information and necessary action. 

~~({Adm.) . . v ~-vi 
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Additional Registrar (Adm.) 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: tJ q &(/J.ftJ/tJRG/LP Dated: :l_() q- 02.2024 

It is hereby notified that vide High Court Order Dated/6 .02.2024 

Ms. Shivali Koundle 
D/0 Jasvinder Singh Koundle 
RIO F-346, Bakshi Nagar, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

. Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-52-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ ~ f 

~~;(r(Adm.) 
No: 46 3"f·lt ~ IRG/LP Dated ).lJ .02.2024 .1¥- ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council ·of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President J&K High Court Bar Association, Jammu. 
5. CPC e-C~urts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shivali Koundle, Advocate 

...... for information and necessary action. 

AtJdit~o~~r{Adm.) 
rv ~ ~v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f f ~ 7 JlodJ .. it /RG/LP Dated: do "' 02.2024 

It is hereby notified that vide High Court Order Dated /6.02.2024 

Mr. Shivam Mehra 
S/0 Jatinder Mehra 
RIO H.No.171, Prem Nagar, New Plot, Tehsil & District Jammu 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-53-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ ~ ...---1 

yo~~dm.) 
No: LJ.>"lf9. ~ L{q /RG/LP Dated J_o~.02.2024 ~V' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shivam Mehra, Advocate 

...... for information and. necessary action. 

JMidiJio~'fWYr(Adm.) 
lV ~~y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ·2\ a! .'l.o '2-Y /RG/LP 
) 

Dated: (=!- · · 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Shayan Chauhan 
S/0 Mtab Ahmad 
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RIO Yasmeen Manzil, Kiryani Talab, Bathindi, Tehsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her"Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-54-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shayan Chauhan, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: T-9 tffl_i)) ;L'f /RG/LP Dated: 2 {)... 02.2024 

It is hereby notified that vide High Court Order Dated !6.02.2024 

Mr. Sayed Hussnain Abbas 
S/0 Sayed Baghdad Hussain Shah 
RIO Tehsil Balakote, District Poonch 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-55-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order rt.. \\ · -"' 

A~lJJAdm.) 
No: /j.f{"f}- fit:IRG/LP Dated )iJ .02.2024

1 l-~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sayed Hussnain Abbas, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fltJ (}-~ i_&J_'J /RG/LP Dated: itJ... 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Sayed Tehniat Tasleem 
D/0 Sayed Jameel Ahmed 
RIO Chanderkote, Tehsil & District Ram ban 

has been admitted and enrolled as an Advocate on the roils of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-56-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

~on 
No: 4~6/; ... 'f_!;J .. IRGILP Dated ).tJ<f02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi · 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sayed Tehniat Tasleem, Advocate 

...... for information and necessary action. 

4'f!di!jo~~'(Adm.) 
IV ~ ~..; 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: yf) at bJ}f /RG/LP Dated: ~ .... 02.2024 

It is hereby notified that vide High Court Order Dated (G .02.2024 

Mr. Sunny Singh 
S/0 Tarsem Singh 
RIO Baba Da Mohalla, Pallanwala, Tehsil Khour, District Jammu 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period- of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-57-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A~itio~~..J~dm.) 
p/ ~~,/ 

No: Ltr-!"'o ~.r tiRG/LP Dated'-"· .02.2024 l,f 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sunny Singh, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: q(!J -12_b;_q /RG/LP Dated: d._ tJ... 02.2024 

It is hereby notified that vide High Court Order Dated 16~02.2024 

Ms. Sonia 
D/0 Natha Ram 
RIO Bagga Zanna, P.O Chohalla near Mata Mandir, 
Tehsil R.S.Pura, District Jammu 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-58-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A 

No: /JIJ L; Lf-s I · /RG/LP Dated ~ ?.02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 

.]..lr~ 
eg1str~ (Adm.) 

. ~~\?"' 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sonia, Advocate 

...... for information and necessary actil }....r.S~Jy 

Al)flit}o~egi~ra~ (Adm.) 

1V ~ ~,.,~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: tJ f o-£d__b,;_lf /RG/LP Dated: :La ... 02.2024 

It is hereby notified that vide High Court Order Dated /(; .02.2024 

Mr. Shokit Ali Inqlabi 
S/0 Shah Mohd 
RIO Panihad, Tehsil Koteranka, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-59-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order -~ ~ J< 

AdV~lfl(dm.) 
No: 4.r Tlf 7 J'lf- IRG/LP Dated ~ .. 02.2024 ~ ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shokit Ali Inqlabi, Advocate 

...... for information and necessary action. 

Y"~~dm.) 
' ~~~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f/4 & /ltJ:Ll; /RG/LP Dated: 2o ~ 02.2024 

It is hereby notified that vide High Court Order Dated /6.02.2024 

Mr. Sajad Hussain Bhat 
S/0 Bashir Ahmad Bhat 
RIO Nambalbal, Tehsil Pampore, District Pulwama 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-60-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A~Jonal Registrar (Adm.) 

No: Lr_s f}:J. - (J q /RG/LP Dated ;J.o.02.2024 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sajad Hussain Bhat, Advocate 

...... for information and necessary action. 

Ad~nal Registra~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fi?J. 4 :liJJlfiRG/LP Dated: J.__o .... 02.2024 

It is hereby notified that vide High Court Order Dated f6 .02.2.024 

Ms. Tania Gupta 
D/0 Narinder Kumar 
RIO Hamirpur, Mangtian, Tehsil Marheen, District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-61-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ \\ / 

A~~~m.) 
No: '-f!;qo- 9 'f IRG/LP Dated {liJ.02.2024 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tania Gupta, Advocate 

...... for information and necessary action. 

JWdi~onal Registra~ (Adm.) 

V \fvv~V t~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fllj 8/~J!t /RG/LP Dated: .J..u or 02.2024 

It is hereby notified that vide High Court Order Dated ( t; .02.2024 

Ms. U rna Bharti 
D/0 Vijay Kumar 
RIO Domana, Ghari, Tehsil Jammu North, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-62-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association,·Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Uma Bharti, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: $ s- &t itJUj /RG/LP Dated: :1.12- 02.2024 

It is hereby notified that vide High Court Order Dated /6.02.2024 

Ms. U rvashi Kichloo 
D/0 Ved Prakash Kichloo 
RIO Bongam, Mattan, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-63-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A~~ai~dm.> 
/RG/LP Datedd.0-.02.2024. ~ ~y' No: Lt 6 0 ~-I :J.-

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar. Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. U rvashi Kichloo, Advocate 

...... for information and necessary action. ~ \\ ~ 

Adqjtiol)al~~~\\~~-) tv JYf;i ~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: $ b c:t~J.Jf/RG/LP Dated: 2t2 ..-- 02.2024 

It is hereby notified that vide High Court Order Dated/6.02.2024 

Ms. Vasundhra Verma 
D/0 Arvind Verma 
RIO Plot No.230, Shopping Centre, Rehari Colony, Tehsil & District Jammu 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-64-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order rt\ ~ /ll 

A~o~~m.) 
No: 4 ~ /!J -~ "' IRG/LP Dated )J3 ·.02.2024 ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Vasundhra Verma, Advocate 

...... for information and necessary action. 

Adc!itio~«rf(1(dm.) 
V ~ ~v 



I 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT.JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: q ( 1' J-o }_ lf /RG/LP Dated: JltJ r 02.2024 

It is hereby notified that vide High Court Order Dated !C .02.2024 

Mr. Aamir Nazir 
S/0 Nazir Ahmad Ganai 
RIO Sopore, Tehsil Dangerpora, District Baramulla 

65 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-65-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order rll ~'-"4V 
Agditio~egisUa~ (Adm.) 
l\/ ~ ~v'-\ 

No: 4l,S71- !"""9 .. IRGILP Dated J_p .02.2024 ~'\,\ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Baramulla. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Aamir. Nazir, Advocate 

. ..... for information and necessary action. 

y~1sl,~1~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Cf) of io:Lf /RG/LP Dated: /J.p .... 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Mreena Rashid 
D/0 Ab Rashid Bhat 
RIO Choora Bhat Mohalla, Tehsil Khoie, District Baramulla 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/h~r Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-66-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

ByOrder ~ ~ 

A~egi~'t(Adm.) 
No: Ys {,~- 61:-tRG/LP oated/la,o2.2024 ~yv'1 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mreena Rashid, Advocate 

...... for information and necessary action. 

~itio~}'(J.\dm.) 
v ~vr1A 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: q3 of'JtJYt /RG/LP Dated: /l.D .. 02.2024 

It is hereby notified that vide High Court Order Dated /6'.02.2024 

Ms. Andleeb Nazir 
D/0 Nazir Ahmad Hafiz 
RIO Illahi bagh, Dangerpora Shadab Colony, Tehsil Eidgah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-67-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President J&K High Court Bar Association, Srinagar. 
5. CPC e-C~urts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Andleeb Nazir, Advocate 

\ ~~y 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: q4 a-parllj /RG/LP Dated: J tJ .- 02.2024 

It is hereby notified that vide High Court Order Dated 10.02.2024 

Mr. Danish Shabir 
S/0 Shabir Ahmad Pir 
RIO Dudwan,Tehsil & District Kupwara 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-68-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Danish Shabir, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMffi AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: qr ot )JJ.£.9/RG/LP Dated: k... 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Gulfam Manzoor 
D/0 Manzoor Ahmad Mir 
RIO Tilawari, Tehsil Uri, District Baramulla 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-69-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

ByOrder ~ 

~onal Reg;~~dm.) 
No: /jf,/JIJ • CJ/ /RG/LP Dated .QD·.02.2024

1 

~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Gulfam Manzoor, Advocate 

...... for information and necessary action. 

~~1J~m.) 
. ~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: q6 ofJ&;zi/JRGILP Dated: !2PJ r 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Heena Nawaz 
D/0 Mohammad Nawaz Shah 
RIO Dangarpora, Narwara, Tehsil Noorbagh, District Srinagar 

70 . 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-70-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order l \ · 
· ~io~~dm.) 

No: L;6_ <jd_ .qq IRG/LP Dated h.02.2024 t;; ~)/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. . 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadrng on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Heena Nawaz, Advocate 

...... for information and necessary action. 

~di!jona~~m.) 
-v v~v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: q !f VoJJt!RG/J_P Dated: d._o-r 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Humaira Noor 
D/0 Noor Mohd Dar 
RIO Nowpora, Tehsil Khanyar, District Srinagar 

71 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-71-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order l ~ 

y~~Urr~dm.J 
No: 4 1-e=e - tJ '7h /RG/LP Dated ).tJ .02.2024 ~'V' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette.· 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Humaira Noor, Advocate 

...... for information and necessary action. 

~dilj.onU~&ih~dm.) 
v :·~ ~-,/ 



72 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: g (j crt }jJ dW /RG/LP Dated: ~ :f 02.2024 

It is hereby notified that vide High Court Order Dated 16'.02.2024 

Mr. ffilal Ahmad Kambay 
S/0 Habib Ullah Kambay 
RIO Chundina Kambay Mohalla Tulamulla, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-72-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

/('~ditio~Adm.) 
g/ 't4v ~ 4ro ~~ tr JRGJLP Dated ~-.o2.2o24 -..r~r No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Hilal Ahmad Kambay, Advocate 

...... for information and necessary action.~ ~ ~IV 

~on~tta~Cm~-v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: q q 1~ i-Lf /RG/LP Dated: !i..tJ ... 02.2024 

It is hereby notified that vide High Court Order Dated 16 .02.2024 

Ms. Insha Farooq 
D/0 Mohammad Farooq Hajam 
RIO Nowgam Bunpora Hajam Mohalla, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-73-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ t /1 

V"~J~dm.) 
41:/6 .. ) 3 .. IRG/LP Dated d.JJ ... 02.2024 ~,/ No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next i-ssue of 

Government Gazette. 
4. President J&K High Court Bar Association, Srinagar. 
5. CPC e-C~urts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Insha Farooq, Advocate 

...... for information and necessary action. ~ \\ A j/ 

~nal~~~~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /(!f) j'bdf /RG/LP Dated: ~ ., 02.2024 

It is hereby notified that vide High Court Order Dated 1 b.02.2024 

Ms. Ishrat Fayaz 
D/0 Fayaz Ah Malik 
RIO Malikpora, Tehsil & District Pulwama 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-74-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

5:ti~;rr{Adm.) 
No: 4"ft!J.. • .3/ IRG/LP Dated ~11.02.2024 / 'b.V-" ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Pulwama. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Ishrat Fayaz, Advocate 

. ..... for information and necessary action.~ 1\ . ....-:ly 

yon~~V 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f (}I &-/J-t!.J.lt /RG/LP Dated: ~~ ~ 02.2024 

It is hereby notified that vide High Court Order Dated \6.02.2024 

Ms. Iqra Manzoor 
D/0 Manzoor Ahmad Padder 
RIO Bamzua, Tehsil Mattan, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-75-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

~pn 
No: L( rtr :1 .. 4 i /RGILP Dated ~ .. 02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. · 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. lqra Manzoor, Advocate 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /(}J- qfltJJ'f /RG/LP Dated: &b ... 02.2024 

It is hereby notified that vide High Court Order Dated It; .02.2024 

Mr. Jahanger Ahmad Dar 
S/0 Ghulam Mohmad Dar 
RIO Sehpora, Tehsil Tullmulla, District Ganderbal 

;· 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir· Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate fr9m concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-76-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

No: 

~diji~~!Jr(Adm.) v ~ ~·~~~ 
4 ":fra .. ~1:/RG/LP Dated ;)_() .. 02.2024 ~v 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. . 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Jahanger Ahmad Dar, Advocate 

...... for information and necessary action. 

~di9o~~)"(Adm.) 
'V \\w~-v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /(!3 1/;t./J)L* /RG/LP Dated: }1. (}... 02.2024 

It is hereby notified that vide High Court Order Dated 1£.02.2024 

Ms. Kousara Bano 
D/0 Ghulam Hassan Dar 
RIO Kathpora Baharabad, Tehsil Hajin, District Bandipora 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-77-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of lridia, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kousara Bano, Advocate 

...... for information and necessary action. 

~~r\Clf 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /tJlf t/2-tJ.z~ /RG/LP Dated: J..iJ "" 02.2024 

It is hereby notified that vide High Court Order Dated I b .02.2024 

Ms. Malik Ifshana 
D/0 Malik Altaf Hussain 
RIO Malikpora Tehsil & District Pulwama 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her· name has been entered under serial 

No.JK-78-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ h 

~n~m.) 
No: Lff£6 • T.? /RG/LP Dated /W.02.2024 V ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Malik lfshana, Advocate 

...... for information and necessary action . 

.Witio~~'(A'dm.) 
o/ V~v 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I(} J tt /1tJ). o/ /RG/LP Dated: d._ rJ ... 02.2024 

It is hereby notified that vide High Court Order Dated lb.02.2024 

Ms. Munazah Gani 
D/0 Ab Gani Khan 
RIO Sanoor Kali pora, TehsillVIagam, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-79-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order rk \\ / 
~o~if~Adm.) 

No: {{1-1-l! ~ fJ /- /RG/LP Dated d_0 •. 02.2024 ~ ~.V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Munazah Gani, Advocate 

...... for information and necessary action. ~ \\ / 

von~~d~v 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /rJ( 1£tJJLLj /RG/LP Dated: ;La .. 02.2024 

It is hereby notified that vide High Court Order Dated I b.02.2024 

Mr. MohdAii 
S/0 Ghulam Abbas 
RIO Singrong Barsoo, Tehsil Sanko, District Kargil 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-80-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

A~tio~. {Adm.) . v ~·-·-··~4 
Y r/I:J. -!J 9 IRG/LP Dated ~()' .. 02.2024 ~?Aqv 

By Order 

No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Ali, Advocate 

...... for information and necessary action. 

AMiti~~ra; (Adm.) v . l;~./ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. *** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I{) r 1'£tJ ~ q /RG/LP Dated: ~.,. 02.2024 

It is hereby notified that vide High Court Order Dated 1&.02.2024 

Ms. Mehru Haider 
D/0 Gulam Haider Malik 
RIO Baddar, Tehsil Mahore, District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL. B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-81-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. . 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. · 
7. Ms. Mehru Haider, Advocate 

...... for information and necessary action. 

~dition~@J?{Adm.) . 

V ~~v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /&/) qf:JJ)iLqiRGILP Dated: lo.... 02.2024 

It is hereby notified that vide High Court Order Dated f.f. .02.2024 

Mr. Mohd Shafi Shah 
S/0 Ab. Gani Shah 
RIO Kanihama, Tehsil Magam, District Budgam. 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL. 8 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-82-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Add~~lri{r (Adm.) 
fV -~ 

No: 479 fJ-Y§fJ:fiRGILP Dated Jt!.02.2024 . '~}" 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam . 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for pub.lication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Shafi Shah, Advocate 

...... for information and necessary action. 

~~\y 
~strar {Adm.) 

~v 



r 

IDGH COURT OF JAMMU & KASHMm AND LADAKH.AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /rJ9 ~l&~_lj!RGILP Dated: ~ = 02.2024 

It is hereby notified that vide High Court Order Dated 16 .02.2024 

Mr. Mohammad Athar Zeeshan 
S/0 Abdul Hameed Wani 
RIO Ranga Masjid, Hawal Tehsil Khanyar, District Srinagar. 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-83-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

No: 

By Order 1 \\ 
Additi~~i(r'(Adm.) 

Lj!JtJ 6 ~I !3 IRG/LP Dated ;.o .02.2024 V V ~ Y 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohammad Athar Zeeshan, Advocate 

...... for information and necessary action.~ \\ / 

A(l'!liti9~~~1(Adm.) 
. v ·~~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: //& 1' MJ..L( /RG/LP Dated: d..tJ .,. 02.2024 

It is hereby notified that vide High Court Order Dated 16 .02.2024 

Mr. Moomin Hamid Kuchay 
S/0 Abdul Hamid Kuchay 
RIO Rangeen Kultreh, Tehsil Chadoora, District Budgam 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-84-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A~~na 
No: 4&14 -~I .. IRG/LP Dated JltJ .. 02.2024 

Copy forwarded to the: -

is~.) 
1?f 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. . 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Moomin Hamid Kuchay, Advocate 

...... for information and necessary action. 

J}t!dit!9na~~tm'.J 
lV \\w ~)I 



85 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL. 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Ill c:/_ ZC>l~ /RG/LP 
I I 

Dated: 2ll 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

MsNidahAii 
D/0 Ali Mohammad Dar 
RIO Rawathpora, Tehsil Tangmarg, District Baramulla. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a peric;>d of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CJD. His/her name has been entered under serial 

No.JK-85-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

~i~~YcAdm.) 
4 !512. -2.<j' IRG/LP Dated 20.02.2024 ¥ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms Nidah Ali, Advocate 

...... for information and necessary action. 

~on 

~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under S~ction 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: //:1 & / lUJ P-lf /RG/LP Dated: :lPJ ..... 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Nasir Ahmad Dar 
S/0 Mohammad Amin Dar 
RIO Panzgam, Tehsil Kralpora, District Kupwara 

86 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-86-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order t \\ 
A~~~~dm.) 

ljf!}j f) .. 3?f IRG/LP Dated J.0 .. 02.2024 ~v No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Nasir Ahmad Dar, Advocate 

...... for information and necessary action. ~ 1\ 0>: 

~n~t1i~~V 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f/3 1' J_o :L ft /RG/LP Dated: fJ_/1} .... 02.2024 

It is hereby notified that vide High Court Order Dated (6.02.2024 

Ms. Qouseena Jan 
D/0 Mushtaq Ahmad Bhat 
RIO Rakhi Lajoora, Tehsil and District Pulwama 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-87-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 1 ~ 
Ay~esf~~~dm.) ~ 

No: Ljf!}?;(} • lj!: /RG!LP Dated ~0.02.2024 ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Qouseena Jan, Advocate 

...... for information and necessary action. 

,~~d~v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:./ llf ~/bl~& /RG/LP Dated: :liJ - 02.2024 

It is hereby notified that vide High Court Order Dated1.6.02.2024 

Mr. Rahil Noor 
S/0 Noor Mohammad 
RIO Zirpara Duckroo Bazar Tehsil Bijbehara, District Anantnag 

88 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-88-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order l \\ _ , 
~~~dm.) 

No: ljtJ/jb ~!)3 IRG/LP Dated !jo.02.202) ~v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rahil Noor, Advocate 

...... for information and necessary action. 

~ \\ ~\y 
~io~istl-ar (Adm.) 

~~v' 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 6.r f:to)/f/RG/LP Dated: Jo ... 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.202~ 

Ms. Rafia Rafeeq 
D/0 Peer Najam Ud din 
RIO Qasba Khull, Bungam Tehsil D.H. Pura, District Kulgam. 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-89-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~. 

A~egi~ t;{Adm.) 

No: l{l{r-6 - b3 -IRGILP Dated M-·.02.2024- ~,/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. . 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rafia Rafeeq, Advocate 

..... .for information and necessary action.1 \\ ~~Y 
~ditjo~strar (Adm.) / 

. lY \hv~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: {ztJ ?f'da ::Zq /RG/LP Dated: :io -- 02.2024 

It is hereby notified that vide High Court Order Dated l6 .02.2024 

Mr. Rasiq Mohammad Sofi 
S/0 Gulam Mohammad Sofi 
RIO Wadipora, Sofi Mohalla, Tehsil Chadoora, District Budgam. 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-90-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

ByOrder 1 t / 
~~1'r(Adm.) 

No: 4 Lt 6ft ~ 1/-IRGILP Dated.£ {'),02.2024 \.,;. ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh,. Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rasiq Mohammad Sofi, Advocate 

...... for information and necessary action. L t;\ ~ Y 

. yon~tr~t~~ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: b q q(/J..o-,2!; .. /RG/LP Dated: :lo - 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Razia Ahad 
D/0 Abdul Ahad War 
RIO House No.17, Ward No.5 Mundji B Sopore, 
Tehsil Dangerpora District Baramulla. 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-91-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order l \\ 

~~4Yr~~-/ 
No: ltfJJ :2 -1--9 ~ IRG/LP Dated J..iJ ... 02.2024 Yf 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Razia Ahad, Advocate 

...... for information and necessary action. 

v~~lrrcm~/ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: ~t'J <\ 02.2024 

It is hereby notified that vide High Court Order Dated/6 .02.2024 

Ms. Safeena Banoo 
D/0 Shams u Din Khan 
RIO Herpora Shatgund Bala, Tehsil Handwara, District Kupwara 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B · 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-92-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: ~?(f!tJ -& f- · IRGILP Dated ~CJ-... 02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Safeena Bano, Advocate 

...... for information and necessary action. 

~ ~/-i-1\<J ~iti9~egistr r (Adm.) 

v ~,/ 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: l o.""" 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Showkat Ahmad Chopan 
S/0 Mohammad Akram Chopan 
RIO Chewa-ullar, Tehsil Tral, District Pulwama 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-93-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the_ next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Showkat Ahmad Chopan, Advocate 

...... for information and necessary action. 1_ ~ /"YYlV 

~diti9n~rCff (~dm.) 
·v w ~,/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: z)_ a-?(JldJ .. lj-IRGILP Dated: J (J ..- 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Shazia Rehman 
D/0 Ab. Rehman Wagay 
RIO Kanidajan, Tehsil Charisharief, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council prov_isionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-94-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Reg istfJl {:(dm.) 

~~,/ A~ 
No:41J q6- Y.f6~ IRGILP Dated Jlo~.02.2024 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. . 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shazia Rehman, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

. N 0 T I F I C A T I ON 

No: 73 tJ-(/:lbllf /RG/LP Dated: :J_()... 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Shafqat Bashir 
S/0 Bashir Ahmad Najar 
RIO Ferozpora Rafiabad, Tehsil Watergam, District Baramulla. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-95-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

A~~~~~/ 
No: 4.f' (J If- /I -- /RG/LP Dated )JJ~ .02.2024 ~ 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shafqat Bashir, Advocate 

..... .for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 1£' 'l"" 02.2024 

It is hereby notified that vide High Court Order Dated IG.02.2024 

Ms. Sumiya Hamid 
D/0 Ab. Hamid Mgan, 
RIO Uranboha, Tehsil Boniyar, District Baramulla 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-96-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 1 ~ /1 

A~~t~) 
No: {J f/ "- '":- /9 ~ IRG/LP Dated ).& •. 02.2024 ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sumiya Hamid, Advocate 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ?/:f" of lt>::L~ /RG/LP Dated: /1 ~ ..-- 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Sammiullah Wani 
S/0 Abdul Rashid Wani 
RIO Edipora Bomai Sopore, Tehsil Zainageer, District Baramulla 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-97-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager; Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. · 
7. Mr. Sammiullah Wani, Advocate 

...... for information and necessary actio~\ \\ 

~~Jtd~v 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 'PJ ~ ~ l.-ft .t2?j /RG/LP Dated: d I) .,.. 02.2024 

It is hereby notified that vide High Court Order Dated 16'.02.2024 

Ms. Saba Imtiyaz 
D/0 Imtiyaz Ahmad Kanjwal 
RIO New Colony, Tehsil Sopore, District Baramulla 
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has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-98-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Ad 

No: 4 §" )._[} - 3 ~ IRG/LP Dated J..o !.02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Saba Imtiyaz, Advocate 

..... .for information and necessary action. 

. Ad~1s\rarg:m~v' 



.- •-y--
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: // f2 q/ ~).~/RG/LP Dated: ~ .c 02.2024 

It is hereby notified that vide High Court Order Dated /~.02.2024 

Mr. Suhail Ahmad Bohru 
S/0 Mushtaq Ahmad Bohru 
RIO Waskhura, Tehsil Handwara District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-99-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Ad· itio 

No: 4/)f& ~ {)~ /RG/LP Dated ~0,.02.2024 , 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Suhail Ahmad Bohru, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: J / q t:r{/lDJJt /RG/LP Dated: :l(J .... 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Shahid Maq boo I Mir 
S/0 Mohammad Maq boo I Mir 
RIO Wahigund, Tehsil Kunzer, District Baramulla. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-100-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A 

No: Lj!J !/t ... q J /RG/LP Dated :to .02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 

I Regisl'rkr<Ad~LL 
'hv' ~v 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shahid Maqbool Mir, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: fd tJ (/Joj_ft /RG/LP Dated: JtJ... 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Subreena Rasool 
D/0 Gh Rasool Khanday 
RIO Dar Mohalla Nigeen Bagh, Tehsil Hazratbal District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one· year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-101-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expirv unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ t , A 

AV~~tlf<Adm.) _ 
No: {j!Jqy ~iJ9ol /RG/LP Dated dtJ .. 02.2024 'h.y ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information. and 

also keeping record of the same. 
7. Ms. Subreena Rasool, Advocate 

...... for information and necessary action. ~ 1\ ~lV 

vna~trtAd~-.1 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** . 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Ill/ tJ I u~t; /RG/LP Dated: ~ ~ 02.2024 

It is hereby notified that vide High Court Order Dated IG .02.2024 

Ms. Sadiya Altaf 
D/0 Mohd AltafWani 
RIO Dessu Daksum (Nowbugh), Tehsil Larnoo, District Anantnag. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-102-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

No: YtJ&)_- "9 /RGILP Dated~ ~02.2024 
Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Anantnag. 
Secretary, Bar Council of India, New Delhi 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Anantnag. . 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Sadiya Altaf, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /JJ- 4 J!Jll'f /RG/LP Dated: M = 02.2024 

It is hereby notified that vide High Court Order Dated /6 .. 02.2024 

Mr. Sayed Murtaza Hussain 
S/0 Sayed Qalander Shah 
RIO Shadara, Tehsil Uri, District Baramulla. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-103-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A~~Y(Adm.) 
No: Y91o-- (?f: ... IRGILP Dated ~ ... 02.2024 ~-v' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sayed Murtaza Hussain, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f ~3 1' /):t!J ;t,l{ /RG/LP Dated: l lJ.., 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Tehmeena Nazir 
D/0 Nazir Ahmad Wani 
RIO Gogoo Hamhama, Kite Colony, Tehsil & District Budgam. 

I 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered· under serial 

No.JK-104-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

~~)(Adm.) 
No: Lfqi{J-U IRGILP DatedJB-.02.2024 \v ~y 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Budgam. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
Incharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Tehmeena Nazir, Advocate 

. .... .for information and necessary action. t 
@diti9na~fuJi~) 
IV \v-~v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I d 4 of go) lt /RG/LP Dated: d. fJ .- 02.2024 

It is hereby notified that vide High Court Order Dated 16'.02.2024 

Mr.Tajamul Islam 
S/0 HafiZullah Bhat 
RIO Tawheed Bagh, Tehsil Sopore, District Baramulla. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-105-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Ad 

No: 4 9 :L6- 33/RG/LP Dated )JJ,02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr.Tajamul Islam, Advocate 

...... for information and necessary action. 

Ad~a~e~/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /;) S: tr~ Jl.oJ)f /RG/LP Dated: :lo"'"" 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Tariq Ahmad Kumar 
S/0 Ab Rehman Kumar 
RIO Khrew Gojree Mohalla Tehsil Pam pore, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-106-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi 

egistr,n~.) 
'h/~V 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Tariq Ahmad Kumar, Advocate 

...... for information and necessary action. ~ ~ y 

.D@Jitio.~tra) (A,dm.) 

v ~~-v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /2._6 cJ"~~J_/:(JRG/LP Dated: d._() ... 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. UzmaJan 
D/0 Lateef Ahmad Ganie 
RIO Ruhu Papyabal, Faisalabad Mominabad, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1 07-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
~\y 

..... ~ .... -._egist~ar ~dm.) 

w~v 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Uzma Jan, Advocate 

...... for information and necessary actiot \\ 

~i~~~Yrtmkt./ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I J f- 7/'M.:2q /RG/LP Dated: /).(; "' 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. U rmila Lateef 
D/0 Lateef Ahmad Dar 
RIO Mir Danter, Hyderpora Tehsil & District Anantnag 

has been admitted and· enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-108-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 
l ~- hi\y 

AV~~ist~dm.J 
No: fi_g.f";J~ ,rq_IRG/LP Dated;l0.02.2024 ~-/ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Urmila Lateef, Advocate 

...... for information and necessary action. rl ~ 

Advn~sfre~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /~51 tJ /hJ)_q /RG/LP Dated: ~.. 02.2024 

It is hereby notified that vide High Court Order Dated/(.02.2024 

Ms. Zaqira Hamid Reshi 
D/0 Hamidullah Reshi 
RIO Wachi Tehsil Zanapora, District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-1 09-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

Ad 

No: 4 q6 tJ .. /=f .. JRGILP Dated )tJ .. 02.2024 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Zaqira Hamid Reshi, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

~** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /J q ~UfJJtiRG/LP Dated: JtJ" 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Zulekha 
D/0 Mohd Muzaffar 
RIO 159 Rose Lane Colony, Chanapora, Tehsil & District Srinagar. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-110-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

ByOrder l k 
Ady~e~~tdm.) 

4q O/§ .. f.[ IRGILP Dated )IJ .. 02.2024 ~} -v' No: 

Copy forwarded to the: -
1. Principal District and Sessions Judg.e, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Zulekha, Advocate 

...... for information and necessary action.! ~ ~ 

A~~s~t:lt 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 0& 'f.£o,1_'£ /RG/LP Dated: 2./J .. 02.2024 

It is hereby notified that vide High Court Order Dated/6 .02.2024 

Mr. Zubair Un Nabi 
S/0 Gh Nabi Paddar 
RIO Kanipora Nasirabad Tehsil & District Kulgam. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-111-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A 

No: 4 q :;£ .. f} 3 /RGILP Dated do ~02.2024 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam. 

~(<Adm.) 
~~~ 

2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zubair Un Nabi, Advocate 

...... for information and necessary action. 

A'ldjtio~~({Adm .. ) 
.'V v~y 



·.:._ .. __,...,~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /3/ i/'!L&cl-L{ /RG/LP Dated: d.A,. 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Ms. Zainab Shafi Wani 
D/0 Mohd Shafi 
RIO Kaloosa Nathpora Tehsil & District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional /LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-112-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order 

A~~K.:"(Adm.) 
No: 49/!14/- "f!/ IRG/LP Dated a_tl,02.2024 l ~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Zainab Shafi Wani, Advocate 

..... .for information and necessary action.~ 

A~itio~krr»~dm.) 
v \y ~,/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: f 3 ~ tJ-~ ~ J. Lf /RG/LP Dated: Ji() ~ 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Zakaria Arif Rafiqi 
D/0 Arif Ahmad Rafiqi 
RIO Aribagh Nowgam, Tehsil B.K. Pora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-113-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order i ~ J/ 

Addi~fal~dm.) 
No: 4q 9J ... q 'J IRG/LP Dated 10.02.2024 lV ~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zakaria ArifRafiqi, Advocate 

...... for information and necessary action. 

Ad~o~~ (Adm.) 

v fuJ ~V' 



114 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: /33 ~}jJ)__o/ /RG/LP Dated: :ltJ " 02.2024 

It is hereby notified that vide High Court Order Dated 16.02.2024 

Mr. Zain Rafiq 
S/0 Mohmad Rafiq Ganie 
RIO Baghe Mehtab, Govt. Housing Colony, 
Tehsil NatiporrChanapora District Srinagar. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai/LL.B 

Degree Certificate from concerned University and verification of his/her character 

and antecedents from CID. His/her name has been entered under serial 

No.JK-114-2024 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as an 

Advocate is ordered there before. 

By Order ~ ~ 

Ad~~J.?;(Adm.) 
No:~~ tJ 'f~!RG/LP Dated j/_IJ,02.2024 "1.;; . ~-v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zain Rafiq, Advocate 

...... for information and necessary action. 

egistr (Adm.) ~~~ 
. ~,; 


